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.. MNo. 25372001 In
D.@. MNo.Fes /2000

Mew Delhi this the ,Qﬁwﬁbm W of July, ZOOL

Hon’ble Mr.Xuldip Singh, Member (1)

agnant Ram Singh . e fpplicant

WEersus

of India &nothsar . L Repsondents

ORDER 8Y CIRCULATION

M. ¥uldip Singh. Member ()

3

of 2001 has besn Fillsd by

i
(&

The present RS Mo.Z25

applicant for review of the order passed in 0A 798 of

on 2L.5.2001.

.3

arguing

grounds

In  the Ra the applicant has taksn morg or  less
grounds to argue the RA, which he had taken while
the D&, While delivering the Jjudgment, all e

ware taken into consideration. Mo frash error has

pointed out which may call for review of the order

moreso the P8 doss not coms Wwithin the ambit of Ordsr

le 1 CPCT read with Rule 22(32)(f)(1) of the

administrative Tribunal’s Act.

In wiew of the above, nothing survives in  the
which iw accordingly dismissad.
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(ulldip 3ingly
Metbar (J)




